t1 TEM NO 33 COURT NO. 10 SECTION 111 B
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (O......
CC Nos. 20274-20275/ 2016
(Arising out of inmpugned final judgnent and order dated 21/08/2015
in RA  No. 203129/ 2015 and 04/ 05/ 2015 in CEA No. 38/ 2015 passed
the H gh Court O Judicature at All ahabad)
M S RATH STEEL & PONER LTD, GHAZI ABAD Petitioner(s)
VERSUS

COW SSI ONER, CUSTOMVS,
CENTRAL EXCl SE & SERVI CE TAX, GHAZI ABAD (UP) Respondent ( s)
(Wth appln. (s) for c/delay in filing SLP and office report)
Date : 28/10/2016 These petitions were called on for hearing today.
CORAM : HON&#39; BLE MR. JUSTI CE A. K. S| KRI

HON&#39; BLE MR. JUSTI CE N. V. RAMANA

For Petitioner(s) M V. Shekhar, Sr. Adv.

M. Raj esh Chi bber, Adv.

Ms. Suvira Lal, Adv.

M. Raj esh Kumar, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng

ORDER

It is poi nt ed out by the | ear ned seni or counsel

appeari ng for t he petitioner t hat t hough anot her speci a

| eave petition was dismssed but it was primarily because of

low tax ef f ect i nvol ved. He submits t hat in t he pr esent
case, tax effect is nore than Rs.76 | akhs and in many matters

i n which question of |aw has been raised, |eave to appeal has

been granted.

In this petition, t here is a del ay of 404  days in
filing and 295 days in refiling, which is condoned subject to

payment of Rs. 20, 000/ - as cost whi ch shal | be deposited in
the Suprenme Court Legal Services Committee within two weeks.

Leave granted.

Post t he mat t er along with Givil Appeal No. 3976  of

2007 and ot her connected natters.

(Ni dhi Ahuj a) (Mala Kumari Shar ma)
Court Master Court Master

by



